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against this to the U.S. Government 
I s  he within his rights?

Shri Krishna Menoti; 1 do not know 
what the question is,

M r .  S p M h e r ;  W h e t h e r  t h e  U .S . A tti-  
b n s s a d o r  h e r e  lo r ig e d  a p r o t e s t  a n d  
w h e t h e r  h e  is  w i l h i n  h is  r i g h t s  t o  b e -  
h n v e  in  t h a t  m a n n e r ?

Shri Krishna M cnon: I have not 
Tt'fdvcd any protest.

Shri S. M. Ranerjee: If has appear
ed in the papers.

Mr. Speaker; W h a t G v e r  appears in  
t t ie  n e w s p a p e r s  is  n o t  a l w a y s  c o r r e c t ,

Shri D. C. Sharma: Is it not a tact 
that the Ministry has under contem
plation a project to manufacture its 
ow n iielicoptcr^? M[iy I know what 
has happened to that?

Shri Krishna Menon; Helicopters 
are under manufacture. They take 
•iome time.

Mr, Speaiter: Next question.

Ajili-Indian Activities Inside Indo- 
Tibelan Border

•IMO. Shri Maheswar Naik: Will
the Minister of Home Affairs he 
pleased to .>!tate:

(a ) whether altention o f Govern
ment o f India has t>een drawn to a 
recent statement o f the Chief Minis
ter, U.P,, to the effect that fifth 
colum n anli-lndian activities hHve 
o f  late been on the increase inside 
Indo-Tibetan border areas; and

(b ) if so, what effective steps are 
proposed to be taken to stop such 
activities?

The Minister ol State in the Minis
try or Home Affairs (Shri Datar>:
(a ). No such statement has been 
made by the Chief Minister of 
Uttar Pradesh recently.

(b). Does not arise.

Shri Maheswar Nalk; May I know
whether the Government of India b  
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aware that such activities are going 
on in the border areas?

The Minister o f Home Affairs (Shri 
Lai Bahadur Shastri): If it is about
U P., it has definitc-ly gone down and 
it is now much reduced.

Shri Maheswar Naik: May 1 know 
whether the Government are aware 
that such foreign nationals arc pen- 
; ‘trating into the border areas as 
news hawkers Eind petty traders in 
order to alienaif the border inhabit
ants against India? Is it a fact?

Shri Lai Bahadur Shastri: The re -
porls w e have received from  the U.P, 
Government clearly indicates that 
they are very vigilant and watehful. 
They art- quite sati.-ifjed with tiie pre
sent situation as it exist.'! there.
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Shri F. K Deo: May I know if any 
political party in this country is as
sociated with this anti-Indian activity 
inside ouj‘ border?

Shri Lai Bahadur Shastrt: The hon.
Member perhaps know.-; the answer 
himself.

Shri P. K. Deo; W e do not know. 
We want to know if any political 
party is associated with any such 
activity.

Mr. Speaker; Next question.

c o ld  In SiJem

•10»I Shri Rajuwn; Will the 
Minister of Mines and ruel be pleas
ed to lUte:

(a) whether any geological survey 
has been undertaken in south otf
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Salem in Madras State with a view  
to discovering possibilities o f  gold; 
and

(b ) i f  so, the result thereof?
The FaTtiam«nlary Seorelary t« 

the Minister ot Mines and Fuel <Shri 
Thimniaiah): (a ), Syjtem atic gL'ologi- 
cal Tnapping and preliminary mineral 
assessment intiiidinK Rold of the area 
was cnmplijted during 1943-47.

(b ). 1q tht; area south of salem, no 
otcurreiiL-e (jf (iold has besn recorded 
by the Geological Survey of India

Shri Rajaram: May 1 know whethtr 
any information has been received 
from  the State Governm ent or ihe 
local authorities about gold deposits 
in Rasipuram, aoufh o f Salem, and if 
so, what action is  going to be taken 
by Governm ent?

Shri Thimmaiah; Yes, the Depart
ment o f Industries, Government of 
Madras, has addressed a letter to the 
Director. G eologital Survey of India 
requesting the inclusion of the Rasipu
ram area under the geo-physical sur
vey. But the Governm ent of India 
feel that as per the data available 
w ith them, it is not possible to give 
a priority to this area, and if there 
is sufficient occurrence o f x!old re- 
porled by the Governm ent nf Madras, 
then it will be tnken up for further 
Consideration.

tmpiementatlan of Untourhabillty 
(Offences) Art

*1093. Shii HarJ Vishnu Kamath. 
W ill the Minister o f Home Airalrs be 
pleased to state:

(a ) whether Governm ent regularly 
calls for  reports from  State G ov em - 
ments regarding action taken by them 
towards the implementation of the 
Untouchabiiity (Offences) Act;

(b ) i f  so, at what intervals; and

(e) the proj^ress achieved by each 
State in the matter?

The Minister of State In the Hlnil- 
try of Home Affairs (Shri Dalar): (a)
& (b). All the State Governments ana 
Aiiministrations have been requerted

to furnish quarterly reports in regard 
to the action taken under the provi
sions ot the Un touch ability (Offences) 
Act, 1955.

(c )  In all the States extensive pub
licity has been given to the provisions 
of this Act and committees have been 
appointed at district headquarters in 
order to ensure its proper and prompt 
implementation.

Shri Hari Vishnu Kamath; On the
basis o f the latest reports received 
from the various States and Union 
Tcrrilories. is the hon. Minister in a 
position to tell the House which State 
has gone farthest in this matter and 
which State is lagging most behind?

Shri Da tar: I have got the figures 
here in regard to the different States.
I find that the largest number o f p ro - 
.■seeutions is in the States of Gujarat, 
Madras, Maharashtra, Madhya Pra
desh and Rajasthan,
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Shri Datar: I have not beon ybic to 
fo llow  the question,
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